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Fard Shrj B.K..Iall, learned counsell 
for the petitioner. His grievance in this 

petition is against the order No.P3/4/rs/96,' 

llotrrent/ dated 20.6.1996, passed by the 	P)e 

Senior Divisional Officer & Chairrrn, Branch 	'1 3 	LJL 
Quarter Committee, S.EaRailway, Khurda Road. 

An The impugned order is Arinexure-5 to this 	
7. 

pet it ion. The applicant finds that his nane 

does not find place in this order for allot-

rient of quarters even though the narre of 

the persons junior to him find place in that 

order. fl1 this behalf he has filed a 	vtllf 

representation dated 31.5.1996 vide nnexure,.3\ 0 
to this application to the Divisional RailwaIy 

Manager, S..Railway, Khurda Road (Res,2) 

which is pending with him, it would be 

appropriate if this application is disposed 

of with a suitable direction to t1be Respond nt 2 

to dispose of the said representation withi 

a tirre-frane. Respondent No.2, the Division 1 

Railway tnager, S.E..Rai1y, Khurda 'oad, 

is directed to dispose of the representatio 

dated 31.5.1996 after considering the saIr 

and after affording an opportunity to the 
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..1 6.6.96 applicant of being heard within a period 
I 	of four weeks from the date of receipt of\ 

a copy of this order. He shall pass a 	\c
er 

-- C' 

reasoned and saki2ile disposing of 

the said re pre sentat ion. 

Wit h t his d ire Ct ion t he Or ig ma 1 	 > C 

Application 440/96 is disposed of at the 	cJcSYSi\ 

admission stage itself. 
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